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central AOniNISTRAnVE TRIBUNAL
PRINCIPAL BENCH

C.P.NO.31/96
in

Q. A. NO.2375/91

Han*bis Shri A*W.Haridasany Uica-Chairiian(3)
Hen*bla Shri R.K.AhoaJa, na«bar(A)

Naw Oalhi, thia I6th day of Auguatt 1996

Shri Raaaah
a/a Shri Hanohara
Villafa & P*0* nanharu
Oiatt* 6hiwani(Haryana). ••• AppliPstitianar

(By Shri Yogaah Shaxmaf Advacata)

Varaua

Shri R«n*Aggarwal
Divisienal Railway Hanagar
BikanaS On.
Bikanar(Raj«) •• ••• Raapandant

(By Shri R.L.Ohawan, Advacata)

0 R 0 £ R(Oral)

Hon*bla Shri A*U.Haridasan, Vica-Chair«an(3)

Tha raapondant after natica in thia Contanpt

Petition, dispoaad of tha raprasantation by ardar

dated 27*3*1996* Thara is a delay in complying

with tha diractiona* Tha respondents shauld have

taken prampt action and comply with tha diractiona

within time* Howa war, as tha directions contained

in tha order hava since bean complied substantially,

we do net cansidar that this is a fit casa for taking

further procaadinga under tha Contempt of Courts Act,

1971* If tha Petitionar is aggrieved by tha

raaaoning gi win in tha order datad 27.3.1996, it

is open for him to sadfs appropriats 'Vmmady available

under tha law. Thara fore, we find no action to take

furUiar in this Contempt Petition, accordingly.

Contempt Petition is disposed of and notice issued to the

tspondot^nts shall stands discharged. No costs.
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